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IN THE CENTRAL ATMlNISTRATIVE TRIBUNAL

CALCUTTA BENCH

350/ / 6 i? yO.A» NO* of 2016

!• Smt* Sita KisKu, wifa of Late 6 ho la 

Klsicu (fix Masdoor in the office of the

Deputy General Manager, Telecom 

Factory, RaXha Jungle, Kharagpur-1) , 

aged about 43 years, Housewife*

2* Bappa KiaKu,

son of Late Bhola KisJcu,

<£xMazdoor in the office of the

Deputy General Manager, Telecom Factory, 

Raicha Jungle, Kharagpur-I) aged about 

22 years, Unemployed, 

both are residing at Vlll* Panchrulia, 

P*o. Raicha Jungle, P-S. Kharagpur(L) 

District » Pasohim Medinipur,

Pin- 721301.

Applicants• • • •

-Versus-

1. Union of India, service through the 

Secretary, Ministry of Telecommunication, 

Govt, of India, Mew Delhi-

2* Telecom Commissioner, in the office 

of the Deputy General Manager, Telecom 

Factory, Raicha Jung fee, Kharagpur- I, 

Dist. Paschim Medinipur, Pin- 721301*

Oontd 2* • *
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3* Tha Asslatant Divisional Officer, 

telecom Factory, Kharagpur- I, Dlatrict- 

Paschlm Metilnlpur, Pin- 721301•
/

Respondents• • • •

;

\
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CENTRAL ADMINISTRATIVE TRIBUNAL 
KOLKATA BENCH

Date of Order: 20.1L2018O.A/350/1694/201 8 
MA/350/842/2018

Coram: Hon’ble Mr. A.K Patnaik, Judicial Member

SitaKisku&Another -Ks- Telecommunication

For the Applicant(s):Mr. T. K Biswas, Counsel 

For the Respondent(s): Mr. S. Paul, Counsel

ORDER(OR.AL)

’*1

o S
Heard Mr. T.K.Biswas, ^^b^un^el^rthe^pplic^^.,^

A.K Patnaik. Member L0A>-
/

2. Mr. S.Paul, Ld. Counsel, Who"lJSuSlSa^SSsNb^ the Uitiori of India, is present

;; \yv/f\NNy' ^ !
and on mv request, Ld/Counsel^fo/the ^applicant has served iCopy of the O.A

him. Heard Mr. Paul in extensoX*' A;'*) /-'V ^ / /

r"-
S'

. on

/
<■ V r,>vf *.,|t jir ;

3. M.A.No. 842/2018 file'dvibf^jiomt 'prosecjutitSi^of this case is allowed and
/

•••V

3<-. ^
disposed of.

4. This O.A. has been filed under Section 19 of the Administrative Tribunals Act,

1985 with the following prayers:

“ a) An order directing the respondents to give the 
compassionate appointment in favour of the applicant No. 
2 on died-in-hamess category in place of deceased 
employee immediately.

b) An order directing the respondents to consider the 
representation dated 13.8.2018 (Annexure A-5) within the 
specific period.

c) Leave may be granted to move this application jointly 
under Rule 4(5)(a) of the CAT Procedure Rules, 1987.
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d) Any other order or orders as to this Hon’bie Tribunal 
may deem fit and proper. ”

5. The brief facts of the case as narrated by the Id. Counsel for the applicant are

that the applicant No. 1, wife of the ex-employee, and after the death of her

husband made application before the authority concerned praying.for appointment

compassionate ground with No Objection affidavit of the other son of theon

deceased employee but the authorities did not consider their prayer. Ld. Counsel

for the applicants submitted that ventilating their grievance the applicants have

preferred representation under .Annexure-A/5 on 13.08.2018 before Respondent 

Nos.2 and 3. Ld. Counsel for the applicants submitted that the grievance of the
S, \ * 1 11 i %

applicants may be redressedjf Respondent.Nos.T^and 3\are directed to consider- ^ Amn
their representation within a spe£ifie4time]name:

6. Having heard Ld. C-ounsel^br^e^^a^^itkout going iito the merit of the

• ^ r
matter, I dispose of thisO.A. bywectihg Responclent Nos^ and 3 to consider the 

representation of the‘applicantWmder Annexu^-A/fK I’f the same has been filed 

and is pending before him Yor^ cbnsideratioh^lrid^p^ss^ reasoned and speaking

vv.

x\
\
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order as per rules and regulations'hn^force^wit-h'in a period of six weeks from the

date of receipt of copy of this order. I make it clear that if after such consider the

applicants are found to be entitled to get the benefit of compassionate appointment

then expeditious steps be taken within a further period of six months to extend that

benefit to applicant No.2. 1 also make it clear that if in the meantime the said

representation has already been disposed of then the result thereof be

communicated to the.applicants within two weeks.

7. With the aforesaid observation and direction, this O.A. stands disposed of. No

• costs.
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8. As prayed for by the Ld. Counsel for the applicant, copy of this order, along

with paperbook be transmitted to Respondent Nos. 2 and 3 by Speed Post, for

which, he undertakes to deposit the cost with the Registry within a week.

9. Copies of this order be handed over to the Ld. Counsel for the parties.
i

t
(A.K.Patnaik)
Member(J)
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